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rative sector which comes under the State 
Government and help them to make their 
industry viable because they have to compete 
with private spinning mills with less profit 
because of production and supply of hank yam 
to the handloom sector at a reasonable price. 
Sir, the only solution to bring down the price 
of hank yarn and help the handloom sector and 
also to supply the same hank yarn to handloom 
sector is to start more cooperative sector units 
in all the States. We have done well in Tamil 
Nadu in co-operative spinning mills sector. 
We will start more cooperative spinning mills. 
We have helped about five lakh handlooms 
with those co-operative spinning mills. More 
co-operative spinning mills must be started 
with the Government of India's financial assis-
tance . 

Another aspect is about reservation policy. 
We all support the reservation policy of the 
Government of  India   to  help     handloom  
sector. 

But the difficulty is that the- organised sector 
will oppose. They will go to court. They have 
already gone to court and becouse of litigation 
it will be a failing proposition. The only way 
is that you use the power that you have got to 
pull up the organised sector and have a 
dialogue with them and find out some 
solutions so that this reservation policy which 
is hanging in fire for the past many years after 
independence to help the handloom sector, 
will be a fruitful one in this   country.       
Thank you. 

ALLOCATION OF TIME FOR GOV-

ERNMENT LEGISLATIVE BUSINESS 

THE VICE-CHAIRMAN (DR. NA-GEN 
SAIKIA): I have to infora Members that the 
Business Advisory Committee at its meeting 
held today, the 11th September. 1991, allotted 
time for Government Legislative Business as 
follows: 

   

 

The Committee recommended that in order 
to complete Government Legislative and other 
Business, the House should dispense with the 
lunch hour on Thursday, the 12th September, 
1991 and also from Monday, the 18th 
September. 1991 to Wednesday, the 18th 
September, 1991. 

DISCUSSION    ON THE    WORKING 
OF THE MINISTRY OF  TEXTILES —
CONTD. 

        SHRI CHIMANBHAI MEHTA (Gu-
jarat): Sir, I thank you for giving me this     
opportunity to speak.  I would  like to 
draw your kind attention and,  through 
you, of the Minister that the 
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[Shri Chimanbhai Mehta] question of 
sickness in the organised textile  industry  is   
assuming  serious proportions.        There are 
105    mills which are closed and the 
employment which was around 12 lakhs has 
come down to 11 lakhs and 1,70,000 workers 
are still unemployed. Now, with such a 
giagantic    proportion of the crisis what has  
the Ministry been able to do? Since 1985 
there has been a new textile policy and there 
have      been rehabilitation schemes. But I am 
sorry to point out that although for mo-
dernisation that also includes that you will 
have to pay for     retrenchment and tor lying 
off the worker Rs. 635 crores were disbursed, 
the unemployed textile workers got only Rs.      
35 crores.  And out of the 1,70,000 workers 
only 20,000 workers have got the benefit of 
the rehabilitation package. Therfeore, in his 
reply let the Minister tell us how he is    going 
to meet with this      problem.   We all believe 
that modernisation should take place. But I 
was     surprised    when I went through the    
report of the    Ministry that composite mills 
could not stand the  competition of the     
unorganised sector, that is, the powerloom 
sector. It was put that way that market forces 
were operating and cost benefits were being 
considered.  Does it mean that the workers 
who are there should become unemployed? 

Secondly,   the   workers   in   the   po-
werloom sector complain that they get only 
1/3 of the wages when compared to the wages 
in the organised sector.    The workers in this 
sector also put in 8 hours of labour and yet 
they get only 1/3 of the wage of the organised    
sector.      There are      cases where the      
composite mill    owners themselves set up 
small sets of powerlooms and pay l/3rd wages 
to   these workers as compared to the workers 
in the organised sector.     This is how they  
encourage  rivalry  and,   ultimately,  in  the 
process  the      composite milts are turned 
sick so much so that the  Government  is  
compelled to  allow them to continue with 
their spinning department and close down the 

weaving department.      The Government     
should take      serious note of these things 
instead of saying     that the market forces are 
in play.      The Government    should not    
confuse it with  market  forces.       This  
industry employs    more than  15 million      of 
people.      It is a labour-intensive industry  and    
therefore  the     Government should be more 
serious.  Today the    Government is talking in 
terms of delinking the weaving units from the 
spinning units.      But, before the Government  
goes  ahead with  this, it should appreciate that 
the number of units that have been closed 
down is more in the composite sector than in 
the spinning sector.      This  industry has  a  
great amount  of potential.   It is the single 
largest exporting unit in this  country.     
Exports from this industry were to the tune of 
more than Rs. 8,000 crores or more in the   
year 1991.      If the Government can work out 
a favourable      agreement in the Uruguay 
Round of negotiations, I am sure, exports can 
further be explan-ded to our advantage.      
Now, coming to jute, the report has made 
contradictory statements.      It says that the 
cultivation of Jute has  expanded, so also has 
its production and exports. But,   at  the same 
time,  the reported talks of importing certain 
amount of Jute under the      Advance 
Licensing System.      What I do not 
understand is that, when we  are facing a shor-
tage and are forced to go in for imports, how it 
is that we are    exporting      We can go for 
alternate scheme.    I am not for this lobby or 
that lobby, i.e., the jute lobby or the plastic 
lobby.     There are lobbyists everywhere and 
that is      another matter. The cement industry 
finds that when cement  is  stored  in  jute  
bags,  they lose 3 to 4 kilos of cement which is 
a national     wastage.   Cement  can  also be 
stored in     plastic bags and      the     
Government should make a detailed     study in 
this regard. The jute industry needs to be    
modernised.      This industry has     machinery 
which      is more than 150 years old.      The 
machinery is  obsolete  and the  Government 
should do something to modernise this 
machinery. 
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SHRI PRAGADA KOTAIAH: They want 

bags of man made fibres for packing cement, 
fertilizers and also sugar. 

SHRI CHIMANBHAI MEHTA: I am 
referring to cement and fertilizers only. 

SHRI PRAGADA KOTAIAH: When these 
items are packed in the man-made fibre bags, 
they are converting into globules leasing their 
character causing loss to consumers. So, it is 
not correct to say that because these are 
packed in man-made fibre bags, they are not 
losing. 

SHRI CHIMANBHAI MEHTA: All right. 
I am enlightened. I am just asking them to 
examine my suggestion. I am  not for or 
against this. 

I come from a textile mill area, in 1979-80, 
the area under cotton was 81 lakh hectares 
and that has come down by 5 lakh hectares 
now while production has gone up because 
per-hectare production which was 169 tonnes 
in 1980 has gone up to 279. It is a remarkable 
achievement of our farmers and growers. 
They want to export their cotton and yarn. 
But the organized mill industry, which is 
more powerful, would like cotton and yarn to 
be kept here se that the prices remain low. If 
they arc exported—the farmers export them 
through co operatives only and not through 
private dealers—the farmers will get more 
money. Cotton was used to the extent of 72 
per cent in 1980 and it has now gone down to 
60 per cent Blended and on-cotton material 
also has got a lot of potential. Now, advanced 
countries are using more and more cotton. 
But here the organizt d mill industry which is 
more powerful and which has got an effective 
voice in the newspapers, is creating more 
problems for them. I would like to know 
whether the rehabilitation scheme for the 
workers which you have introduced j!s 
covering all. This scheme 

covers only about twenty thousand 
workers out      of      one lakh 
and seventy thousand workers. So, what 
about the rest of the workers? I am not 
mentioning the jute workers. You should also 
find out whether jute can be exported so that 
jute growers can get some benefit. The 
workers' problems is there and you have to go 
into it. Your Ministry is a composite Ministry 
looking after  several things. 

You should also go into the question of 
high taxation on the textile industry which is 
also a problem. Sometimes this also leads to 
stagnation. I know that it is not the function 
of your Ministry, but that of the Finance 
Ministry That Ministry has to look into this 
question. They fixed a higher taxation and 
earlier because of this there was smuggling 
on account of the difference in the domestic 
and international prices. Now it is not 
possible to smuggle in a big way. So, you 
kindly consider all these aspects. 

I thank you, Sir, for having given me this 
opportunity to speak. 

THE VICE-CHAIRMAN (DR. NA-GEN 
SAIKIA): Now, Mr. Minister to 
reply. 

 

THE VICE-CHAIRMAN (DR. NA-GEN 
SAIKIA): It has already been dceided and the 
House has already approved There is no point 
is raising this. 

SHRI V. NARAYANASAMY; All of 
them are here. He can reply. 
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SHRI CHIMANBHAI MEHTA: The hon. 

Minister referred to NTC. I want to know 
about the working of the NTC. The working of 
the NTC has been criticised almost in every 
session with regard to irregularities. Recently, 
in the Bush-Bear of UP., a B1C company, 
20,000 workers were there; now many of them 
are being rendered unemployed; their wages 
have not been paid for months. Kindly treat 
this matter as a very urgent matter. Although 
the President bad said that the Chairman of the 
company cannol be appointed during election 
time, he was appointed against all the rules. 
Why nobody knows that this kind of 
irregularity has been there? Probably, you 
would have looked at the files. So, at least this 
irregularity should be removed. Kindly look 
into it. 

MESSAGES FROM THE LOK SABHA 

1. The Special Protection Group (Am- 

endment) Bill, 1991 

2. The Remittances of Foreign      Ex 

change  and     investment  in  Foreign 

Exchange Bonds (Immunities and ex 

emptions) Bill, 1991 

SECRETARY-GENERAL: Sir, I beg to 
report to the House, the following messages 
received from the Lok Sabha signed by the 
Secretary-General of the Lok Sabha: 

(1) 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose the Special Protection 
Group (Amendment) Bill, 1991, as passed 
by Lok Sabha at its sitting held on the 11th 
September, 1991." 

(2) 

"In accordance with the provisions ox 
Rure go of the Rules of nuttuuit ana 
Conauct ox Business in Lok Saona, I am 
directed to enclose the Remittances of 
.foreign -t-xenaiige and Investment in 
Foreign Excnange Bonds (.Immunities and 
Exemptions) Bill, 1991, as passed by Lok 
Sabha at its sitting held on the 11th 
September, 1991. 

The Speaker has certified that this Bill is 
a Money Bill within the meaning of Article 
110 of the Constitution of India." 

I lay a copy of each of the Bills on the 
Table of the House. 

THE VICE-CHAIRMAN (DR. NA-GEN 
SAIKIA): The House is adjourned till 11.00 
A.M. on Thursday, the  12th September,   
1991. 

The House then adjourned at six 
minutes past seven of the clock till 
eleven of the clock on Thursday, the 
12th September, 1991. 


